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PART 111

Laws, Regulations and Rulgs passed thereunder.

GOVERNMENT OF JAMMU AND KASHMIR
CIVIL SECRETARIAT—LAW DEPARTMENT

THE JAMMU AND KASHMIR HIGHER JUDICIAL SERVICE
RULES, 2009. — 0P araret 3 e et

Notification i
Srinagar, the 27th of October, 2009. - f

SR0O-339.—In exercise of powers conferred by sections 109 and
110, read with proviso o section 124 of the Constitution of Jammu : ‘
and Kashmir and all other powers enabling him in this behalf, the
Governor of Jammu and Kashmir, in consultation with the High Court
of Jammu and Kashmir is pleased lo make the following rules :—

L. Short title and commencement.—(1) These rules may be
called the “Jammniu and Kashmir Higher Judicial Service Rules, 20097,

(2) These shall come into force on (he date of their publication
in the Government Gazette.
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2. Definitions.—In these rules, unless the context otherwise

requires,—

(a) “State” means the State of Jammu and Kashmir ;

(b) “Constitution” means the Constitution- of Jammu and
Kashmir ;

(c)  “High Court” means the High Court of Jamumu and Kashmir ;

(d) “Governor and Government” respectively mean Governor and
Government of Jammu and Kashmir ;

(e) “Service” means the Jammu and Kashmir Figher Judicial
Service ;

(H “Cadre” means the sanctioned strength of service, both
permanent and temporary ;

(g) “Words and expression” used but not defined in these rules

shall have, unless the context otherwise requires, the same
meaning as assigned to them in the Constitution and the Rules
for the time being applicable to the members of the Judicial
Services.

3. Constitution of the service and strength of the cadre :—

(i) The service shall consist of a single cadre comprising the
posts of Principal District Judges and Additional District
Judges. ’

(i) The posts included in the service shall be equivalent to
Central Civil Posts, Class-I, Gazetted.

(iii) The cadre strength of the service shall be such as may be
determined {rom time to time by the Governor, on the
recommiendations of the High Court,

(iv) The permanent/temporary strength of the service shall
unless varied, be as mentioned in the Schedule ‘A’ to these
rules.
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4, Appointing Authoritv—The Appointing Authority for the cadre
of service shall be the Governor who shall make appointments on the
recommendation of the High Court.

5. Method of recruitment, qualification and age limit—Recruitment
to the cadre of District Judges will be —

(N @

(b)

(c)

>

2

50 per cent by promotion from amongst the Civil Judges
(Senior Divisions) on the basis of principle of merit-cum-
seniority and qualifying a prescribed suitability test by
securing 50% marks in apgregate.

25 per cent by promotion strictly on the basis of merit through
limited competitive examination of Civil Judges
(Senior Division) having not less than five years qualifying
service ; and .

25 per cent of the posts shall be filled by direct recruitment
from amongst the eligible Advocates on the basis of the
writlen and viva voce test conducted by the High Court,

Provided that in case suitable candidates are not available
for direct recruitment under Rules 5(1) (c), posts reserved
for the category shall be readvertised and in case, in the
next session also no suitable candidate is found availabie
for such direct recruitment, the posts reservéd for the
category may be filled up by promotion from the category
mentioned in Sub-Rule 5(a).

tn order to be eligible for appointment by the direct

recruitment to the cadre of the service, the incumbent

"(':

(a)

()

must possess a degree in Law from a University established
by Law in India and recognized as such by the Bar Council

of India.

i
must be a practising Advocate in the Courts of Civil and
Criminal jurisdiction on the.last date of 1eoenpt of

apphcﬂtlol's and must fiave been' m actual practise for a
period of nol’ 685 tlifi seven years,’ -
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(c)

(d)

inust have attained the age of thirty-five years and not above
the age of forty-five years (relaxable in case of candidates
belonging to Scheduled Castes, Scheduled Tribes or Other
Backward Classes by two years as on the date of receipt of
the applications).

must be proficient in reading and writing Urdu—

(i) For each post available for being filled up under
category (a) (promotion against 50% of the total
posts), three Civil Judges (Senior Division) shall be
eligible to offer themselves for being considered for
promotion.

(ii) For eligibility for promotion against the remaining

25 per cent posts required to be filled up by promotion
strictly on the basis of merit through limited
departmental competitive examination, the qualifying
service as Civil Judge (Senior Division) shall not be
less than five years. '

6. Suitability fest for promotion.—TFor assessing and testing the
merit and suitability of a candidate to be promoted to the Higher judicial
Service under Rule 5 (a), the High Court will assess and evaluate hiny/
her on the following parameters :—

Gy

(b

(c)

(d

“Judgement writing” test (40 marks) (The candidate will
be required to frame and write within a period of 90
minutes, two Judgements, one in a Civil matter and the
other in a Criminal one).

Assessment of Judgements of the cases decided by the
officer during the preceding 3 years (10 marks).

Performance.—Self assessment report (to be verified’
by the High Court) of the officer of the work done by
him during the preceding 5 years (20 marks).

ACR’s of the officer for preceding 5 years (5 marks).
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(e) Consideration of the inspection report of the coust of the
officer by Inspecting Judge nominated by the Chief Juslice
during the preceding 2 yemrs (5 marks). '

() Hold a viva vore (20 marks) in order to ascertain and
examine the legal knowledge ond fo assess confinued
efficiency with adequate knowledge of law,

7. Liniited competitive test for aceelerated promotion :—

(i) The limited compelitive test shall cansist of two written
papers. The first paper regarding questions relaling lo
Laws and Procedure carrying 100 marks will have 4
duration of three hours, The second paper carrying 80
marks, will require the candidate to frame and write in a
duration of 90 minutes, two judgements (each carrying
40 marks) one in a Civil matter and the other in Criminal
one.

(ii) Viva voce test shall carry 20 marks,

(iii) The selection of the candidate shall be made on the basis
of cumulative grade value obtained in the written
examination and viva voce lesl.

(iv) Only the candidates who secure 70% or more masrks shall
be declared successful. The appointments fo the post shall
be made on vacanciés nvailable for the eategory (b) of
Rule 5 on the basis of jnter-se merit of successful
candidates,

8. Competitive examination Jor direct recruitment —

(i) The compelilive examination lor appointment of District
Judges by direct recruitment shall consist of —

(a) A wrilten examination comprising two papers of two
hours duration each. Each paper shall carryvtmarks.
The syllabus for these papers shal} be prescribed and
notified by the High Court.
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(b) Viva voce examination shall carey @mm’ks.

(i) Only the candidates who obtain 60% or more marks in
the wrilten examination shall be called for viva voce
test in the ratio of three candidates for one available
vacancy :

Provided that Scheduled Caste/Scheduled Tribe
candidales who obtain 50% or more marks in the written
examination shall be eligible for viva voce examination.

(iii) Selection of the candidates shall be made on the basis of
" cumulative grade value obtained in the writlen and viva
voce examination,

9. Disqualification for appointment—Na person shall be eligible
for appointment to the service—

(a) unless he/she is a permanent resident of Jammu and
Kashmir State and a citizen of India ;

(b) if he/she is dismissed from service by the Central
Government any State Government, Union Tertitory,
High Court or any other statutory or local authority ;

(c) if he/she h'\S bccn convicted of an offence or has been
delﬂued ar dﬁquqhhed by any High Court or Public
Service Commxssmn orby any recruiting or. examumllon

.o conductmg auLhOx,\(y from appearing in emmmailon or
'selectlons .

s

. (d), if he/she, du'cctl\a pr .mdne?tly influences the regpuiting
authority by 'my me'ms I‘m hls can(hdnune s

E3ir "" AR
B

(e‘)v ifheisa m"m and has mope, Uncm'one wile livingédunless
B pelmlssnbfe undel an}' Jaw [fof lhc lime being in force ;
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and if' she is a woman and has married a man already having
another wile ;

(F) ifhe/she secks promotion under Rules G or 7 above, but has
secured a comment/adverse remark of doubtful integrity, in
any of his/her ACRs during the last three years, immediately
before the appointment ;

(g) ifhe/she seeks promotion under Rules 6 or 7, but secures less
than twenty points, during five years, immediately before the
appointment on the quarterly rating scale given below—

(i) Poor : 2

(i)  Satisfactory
(iii)  Fair
(iv)  Good

(v) Very Good

W NN~ O

10. Medical test—A person selected for appointment shall be
examined by a Medical Board constituted! by the Director, Health Services
of the respective Divisions and shall only be appointed upon being found
medically fit.

1. Appointments,—The High Court shall recommend the names
of selected candidates from the caegory specified it Rule 5(1) (a) in the
order of senfority in the cadre of subordinate Judges and for the categories
‘b’ and ‘¢’ in the order of their respective merit obtained (o the appointing
authority who shall make appointments in the order in which the candidales
are shown in the list prepared by the High Court,

12. Roster.—All appointments ta the cadre of the service by
promotion and direct recruitment against the quota prescribed under
Rule 5 (1) shall be made, as per Roster prescribed in Schedule ().

13. Joining time for appoiniment.—(1) A candidate for direct
recruitment shall report for duty before the authority on the dates specified
ifi the order of appointment,
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(2) Notwithstanding anything contained in Sub-Rule (1), the High
Courl may, on the application of the candidate, if satisfied that there
are good and sufficient reason for doing so, by order in wriling grant
such further time as it inay deem necessary.

(3) The name of the candidate who fails to assume charge of
the post within the time specified in the Sub-Rule (1) or within the
further time granted under Sub-Rule (2) shall stand deleted from the

list of selected candidates and he shall cease to be eligible for

appointment,

14, Probation and officiation.—(1) All appointment's to the service
by direct recruitment shall be on probation for a period of two years.

(2) All appointments by promotion shall be on officiating basis
for a period of two years,

(3) The period of probation or officiation, as the case may be for
reason to be recorded in writing may be extended by the High Court by
such period not exceeding the period of probation or officiation, specified
in Sub-Rules (1) or (2), as the case may be.

(4) At the end of the period of probation or officiation or the
extended period of probation or officiation, as the case may be, the
High Court shall consider the suitability of the persons so appointed
or promoted to hold the post to which he has been appointed or
promoted ; and

(i) ifit decides that he is suitable to hold the post to which he
was appointed, it shall, as soon as possible, issue an order
declaring him to have satisfactory completed the period of
probation or officiation, as the case may be, and such an
order shall have effect from the date of expiry of the period
mentioned iu the order, \

(if) Ifthe High Court considers that the person is not suitable to
hold the post to which he was appointed or promoted as the
case may be, it shall recommend to the appointing authority,

- et vt e

e me et e s



@

No. 30-1] The J&K Govt, Gazette, 27th Ocl., 2009/5th Karl., 1931. 9

if he is a promotee, to revert him to the post which he held
immediately prior lo his promotion, and if he is a probationer,
to discharge him from service, whereupon the appointing
authority shall issue appropriate orders,

(5) A person shall not be considered to have satisfactorily compleled
the periad of probation ot officiation, as the case may be, unless a specific
order to that effect is passed. Any delay in passing such an ovder, if the
delay is not procedural only, which fact will, clearly be meuntioned when
such delay does occur, shall not entitle (he person to be deemed to have
satisfactorily completed the period of ofTiciation or probation, as the case
may be.

15. Discharge of a probationer during the period of probation.—
The appointing authority may, at any time during the period of probation,
discharge from service, a probationer on account of his unsuitability for
the service.

16. Confirmation.—A probationey who has been declared lo have
satisfactorily completed his probation and a promotee who has been
declared (o have satisfactorily completed his period of officiation shall be
appointed on long term basis as a full time member of the service in the
category of post to which he was appointed or, as the case may be, promoted
and shall be confirmed as such against the substantive post.

§7. Seniorifp—Without prejudice to the existing relative seniority
of District Judges appointed under the repealed rules, the seniority af direct
recruit Dislrict Judges and the seniority of the promoted District Judges
shall be determined as per the respective position in the roster prescribed
in Schedule-B.

V8. Appointment to the selection grade .—

() There shall be 25% of the tofal number of posts in the cadre
of the service carrying selection time scale pay.

(ii) The selection for granting Selection Time Scale of Pay shail
be made on merit-cum-seniority basis from amongst such
members of the service who have put in not less than five
years of service in the cadre,
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19. Appointment to Super Time Scale -—

(i) ‘There shall be 10% of the total niimber of posts in the cadre
of District Judges carrying Super Time Scale of Pay.

(i) The selection for granting Super Time Scale of Pay shall be
made on merit-cum-seniority basis from anrongst the District
Judges enjoying the Selection Grade who have put in not
less than three years in such grade,

20. Ad hoc/Honorary appuintments.~—The Governor may, on the
reconunendations of the High Court, engage such person/persons as
Honorary/Add lioe District Judges who in the opinion of the Fligh Court on
the basis of an interview condueted by it in this behalfare Fit and proper fo
discharge the duties of the members of the service fo caler to any emergency/
work load, warranting such engagement not exceeding a period of six
montls at a time, .

21, Age of superanmation—A mewmber of the service shall retire
from service in the afternoon of the last day of the month in which he
aftains the age of sixty years.

22, Residuary matters—~In respect of all such matters regarding the
conditions of service for witich na provision or insufficient provision lins
heen nmde in these m]es, the rules, directions or orders for the time bemg'

-in force; and apphcable o the officers ofcomp'\mble status in the Indian
~Adm|mslmtwe Service and serving in connection with lhe affairs of the

-

'Umon of lndm shall legulule the conditions of such service.

- S

~ 23, lntelererulirm.--—lF any, question arises as {o the inlerpretation
of these rules, the same shall be decided by the Governor in consuitation
.with the High Court.

24, Premature retirement.—The High Court shall assess and
evaluale the record of the members of the service for his/lier continued
utility before he/she attains the age of 50 years, 55 years and 58 years
by following the procedure for compulsony le(nemenl undc1 the

B T
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Servige Rules applicable to him/her and.if he/she is not found it and

«eligible, he/she will compulsorily retire on his/her attaining the age

of 50 years, 55 years and 58 years, as the case may be.

25. Pays and allmwances.—-The pay scale of the service shall be as
follows :— '

1. District Judges Entry Level Rs, 16750-400-19150-

Time Scale (Additional 450-20500
District Judges)
2. Selection Grade (limited Rs. 18750-400-19150-

to 25% of Cadre posts of 450-21850-500-22850
District Judges Entry Level

and will be given to those

having not less than 5 years

of continuous service in the

cadre on assessment of merit-

cum-seniority)

3. District Judges (Super Time  Rs. 22850-500-24850
Scale) (This scale would
also be available to 10%
of the cadre strength of
District Judges and would
be given to those who have
put in not less than 3 years
of continuous service in
selection grade on assessment
of merit-cum-seniority)

26. The initial pay of direct recruit shall be the initial pay in the time
scale mentioned in Rule 25 :

Provided that the Governor may, on the recommendations of the High
Court give advance increments to suitable candidates appoinled to the
service,

27. The pay of a promoted ofTicer shall be fixed in the aforesaid
time scale in accordance with the F inance, rule regulation, orders or
directions applicable from time to (jme.
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28. Training —

(i) BEvery memberappointed by direct recruitment to the service
shall, before he is given a posting, undergo such training as
may, from time to time, he prescribed by the High Caourt.

(ii) Every member of the service shall be given such periodical
training as the Figh Court may, from time to time, prescribe.

29. Repeal and savings.—(1) The Jammu and Kashmir Higher
Judicial Service Rules, 1983 are hereby repealed. However, the said repeal
shall not affect —

(n) The previous operation of the said rules or anything duly done
or suffered thereunder or any right, liability or obligation
acquired, accrued or incurred under the said rules ;

(b) The existing members of the repealed service shall be
deemed to have been appointed/promoted under these rules
with their existing relative seniority.

(Sd.) A, H. KOCHAK,

Principal Secretary to Government.
Law Departiment,
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Schedule (A)
(See Rule 3)

“The authorized strength of the service is as follows —
Descriptions of the posts , No. of posts
District and Sessions Judge 66 posts
Fermanent 54 posts
‘Temporary 12 posts
District Judges (=nury Level) . 43 1)0§§ )
Additional District Judges
Selection Grade Scale 16 posts

(25% of the Cadre Strength
of the District Judges)

Super Time Scale 07 posts
(10% of the Cadre Strength
of the District Judges)

|

66 posts
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~ Government of Jammu and Kashmir | |
Department of Law, Justice and Parliamentary Affairs

Civil Secretariat P
Srinagar/jammu :

Notification
_Jammu, the 2" of December, 2011. }

SROZSE. - In exercise of powers conferred by sections 109 and 110,
read with the proviso to section 124 of the Constitution of Jammu and
Kashmir and all other powers enabling in this behalf, the Governor of
Jammu and Kashmir, in consultation with the High Court of Jammu and
Kashmir and the Public Service«Commission is pleased to make the
following amendments to the Jammu and Kashmir Higher Judicial
Service Rules, 2009, namely:- . i

1. Inrule 5 - o
- : H

(1)Insub-rule (1) ~ °

(a) in clause (a), the figure and word “50 percent” shall
be substituted by the figure and word “65 percent{’;
and o ' -

(b) in clause {b) the figire apd word “25 percent” shall
be s'Ub_stjjcgt!glclidpyliiil(ie,_figg‘re' and word “10 percentf;

. (Z)in sub rule (2) cadegr e i
H

(a) in clause(d)(i), the figure and sign “50%" shall be
substituted by the figure and sign “65%", and ;

(b) in clause (d)(ii), the figure and sign “25% “ shall be
substituted by the figure and sign “10%"; and

MY LA




(3) at its end, the following Proviso shall be added, namely:-
i

3

“Provided that if candidates are not available for 10%
seats for recruitment under rule 5(1)(b), or are not
able to qualify in the examination then the vacapt
posts shall be filled- up by.regular promotion in
accordance with the rule 5(1)(a).”

2. Forrule 6, the following rule shall be substituted, namely-

"6, Suitability Test for promotion:-

For assessing the merit and.suitability of a candidate to b;e
promoted to the Higher Judicial Service under rule 5(1) (a), the
High Court will assess and evaluate him/her on the following

parameters;-

(a)

W

e

Evaluation of five civil and five
criminal judgments to be chosen
at random rendered by the

‘eligible )udicial Ofﬂcers during
" last three years e

Provided tl1at where eligible
Judicial Officer is working on a
post .in. which he does not have

= 50 marks

to write Judgments such as -

deputation, authority, forum or

.Government . etc,, the
'expressmn" last three years”

shall be construed”as last three
years prior to his such posting in
which he .was. occupying a

: post/holdmg the appointment in

which he- had Cto write
Judgments P

" Evaluation “0f ACRs for last five

years '

KT

. ! . .
Performance,in.oral jnterview

= 35 marks

= 15 marks"

\

3%



For Schedule (B) to these rules, the following Schedule
shall be substituted, namely:-

. SCHEDULE (B) |
.(SEE RULE 11) :

Without prejudice to the existing relative seniority of the
members of the Higher Judicial Service, all appointments to
the service by promotion and by direct recruitment in the
quota prescnbed under these Rules shall be made as per tr]e
roster prescribed. Accor’drngly, in a lot of hundred, posts in
the cadre of the service shall be as follows - "
(i)  posts falling at serial Nos. 1, 2, 3, 5, 6, 7, 9, 11, 13
14, 15, 17, 18, 21, 22, 23, 25, 26, 27, 29, 31, 33, 34, 35
- 37, 38, 4], 42, 43, 45, 46, 47,.49, 51, 53, 54, 55, 57, 58
, 61, 62, 63 65, 66, 67, 69, 71, 73, 74, 75, 77, 78, 81, 82,
83, 85, 86,"87, 89, 91, 93, 94, 95,97 and 98 are reserved
and earmarked for promotees, from amongst Civil Judges
(Senior Division) on the prlncnpal of merit cum seniority.

(iiy  posts at Sr. Nos. 10, 19, 30, 39, .50, 59, 70, 79, 910
and 99 are reserved and. earmarked for jump promotron
from amongst, Civil Judges (Senior Division) having servrqe
of not less than 5. years on the cntena of merit only, and ]

(ill) * Posts at serial Nos. 4, 8, 12, 16, 20, 24, 28, 32, 36
40, 44, 48, 52, 56, 60, 64. 68, 72, 76, 80, 84, 88, 92, 96
and 100 are reserved and earmarked for direct recruit from
eligible advocates as per rules.” . : !

These Rules shall be deemed to have come into force with effeFt
from 01-01-201%. . .. ., ~

By order of the Govérfior, . ., " " ‘
: ' S 5d/- B
~ {G. H. Tantray), IAS ,
Secretary to Government,
Department of L, J&PA '

No: LD(A) 89/33-Il - St Y- Dated: 02 1 -12-2011,
Copy to the:- : ,f
1. Ld. Advocate General, J&K Jammu [

2, Commlssroner/Secretary to Government Finance Department.

)
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3. Commissioner/Secretary to Government, General Administration

Department.. This Is with reference to his letter No.GDC-
05/CH/2011 dated 01-12-2011.

. Registrar General, J&K High Court, Jammu, This is with leference
to his letter No. 1791/GS dated 03-05-2011.

5. Principal Secretary to the Hon’ ble chief Justice, J&K high Coqu
Jammu,

6. Secretary, J&K Public Service Commission, jammu. This is with
reference to his letter No. PSC/DPC/SL/103/2009 dated 26- 09-
2011,

7. Director Information, J&K, Jammu.
8. General Managel Government Press, Jammu for publication in an

- extraordinary issue of the Government Gazette. H
9. SRO Section, Department of LJ&PA w.7.s.C. , \

/\é% GRS

(Showkat Ahamd Min)
h(\sststant Legal Remembrancer, ‘

i

Department of LJ&PA

L’_:]:’/v—
.;L;»Dll
( 5

Lo !

~\J
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Government of Jammu and iKashmir
Department of Law, Justice and Parliamentary Affairs.
{(Judicial Administration Seetion) Civil Secretariat,
Janunu/Srinagar.

NOTIFICATION
Srinagar, the 12" of June, 2015

SRO 176 .- In exeicise of the powers conferred by seclion 109 and
110, read with the proviso to section 124 of the Conslitution of Jammu
and Kashmir and all other powers enabling in this behalf, the Governor
of Jammu and Kashmir, is pleased to male (he following amendments
to the Jammu and Kashmir Higher Judicial Service Rules, 2009,
namely:-

Inrule 8.-
1. in clause (i)-

(a) in sub clause (a), for the ﬁéﬁre 80" the figure "80" shall be
substituted; and ’ \

(b) in sub clause (b), for the figure 20" the figure "40" shall be
subslituted;

2. for clause (jii), the following clause shall be substituted, namely.-

“(iff) the candidate has to obtain 80% marks out of 40 marks
earmarked for viva-voce provided it in case of Scheduled
Caste and Scheduled Tribe, the candidate has to obtain 50%
marks out of 40 marks reserved for viva voce.”; and

3. after clause (iii), the following clause shafl be added, namely.-

“(iv) after the candidate makes the grade in written
examination and viva-voce, selection shall be made on the
cumulative grade value obtained in the written examination
and viva-voce."

By order of the Governor.
Sdi- 3
{(Mohammad Ashiraf Mir)
Secretary to Government,
Dapariment of L, J&PA.
NO:LD(A) 89/33-l| Dated:12 - 06 -2015.

Copy to the:-
1. Commissioner / Secretary to Government, General Administralion
Depariment. This is wilh reference lo his lelter No, GDC-70/CM/20'15

da -06-2015. St .
\//R/elgi:.trar General, Jammu and Kashmir High Court al Jam his is

with reference lo her leller No. 116/Gs daled 01-04-2015.
Principal Secrelary lo How'ble Chief .Jislies J&K iyl wout a
Jarrin Sy ¢
h{ . 4. Secrelary, J&K Public Service Commission, Srinagar..

5
D

£

(&)

. Private Secretary to lhe Hon'ble Minisler for Law, Justice and
Parliamentary Affairs.

ty
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GOVERNMENT OF JAMMU AND KASHMIR

Department of Law, Justice and Parliamentary Affairs.'

(Subordinate Legislation Section) Civil Secretariat,
"Srinagar/ Jammuy

Notification,

Srinagar, the 30" July, 2018,

SRO 332.—In exercise of the powers conferred by section 109

read with proviso to section 124 of the Constitution of Jammu and Kashmir
and all other powers enabling in this behalf, the Governor of Jammu and
Kashmir in consultation with the High Court of Jammu and Kashmir is
pleased to direct that “Schedule A” of the Jammu and Kashmir Higher
Judici%ll Service Rules, 2009 shall be substituted by the following:-

|
I

|

SCHEDULE A

(See rule 3)

The authorized strength of the service is as follows:

|

Description of posts No. of posts
District and Sessions Judgés 75 posts
“Permanent : 63 posts
Temporary : 12 posts
District Judges (Entry Level) | - 48 posts
Additional
Selection Grade scale (25% of 19 posts
the cadre strength of the .
District Judges)
Super Time Scale (10% of the| 08 posts
cadre strength of the District
Judges) ,

By order of the Governor. ,

' © sd/-

_ (Abdul Majid Bhat)

Secretary to Government
Depaﬁment of Law, Justice & parliamentary Affairs,



GOVERNMENT OF JAMMU AND KASHMIR @
Department of Law, Justice and Parliamentary Affairs.
(Subordinate Legislation Section) Civil Secretariat, - .
Srinagar/ Jammu -

Notification,
Jammu, the 11% January, 2019.

SRO 49 -In exercise of the powers conferred by section 109 read with
proviso to section 124 of the Constltution, of Jammu and Kashmir and all other
powers enablmg in this behalf and in supersesslon of notification SRO 332 of 2018
‘dated 30%" July, 2018, the Governor of Jammu and Kashmir in consultation with the
High Court of Jammu and Kashmir is pleased to direct that “Schedule A” of the
Jammu and Kashmir Higher Judicial Servlce ]Rules, 2009 shall be substituted by the

following:- . , N
SCHEDULE A
" (See rule 3)
The authorlzed strength of the service is as follows:
‘Description of posts 1~ No. of posts
District and Se_sSibns Judges | = 77 posts
Permanent : I' 65 ‘pes‘t‘sf
- | Tempdrary T T 12 posts |
District Judges (Entry Level) 50 posts )
Additional = a
Selection Grade scale (25% of 19 posts
the cadre strength of the :
| District Judges) _
Super Time Scale (10% of | - ‘ 08 posts
. the cadre strength of the ‘ :
& Dlstrlct Judges) s
— By order of the Govefnor |
. sd/- .
| (Achal Sethi)

Secr etary to Government
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NO:-LD (SL) 2010/09 ‘Dated: - 11.01.2019 .

| Copy to the:- : .

1. Advocate General, J&K State Jammu.
Principal Secretary to Hon’ble Governor, J&K Jammu.

Register General,- J&K High Court, Jammu.-

Principal Secretary to Hon'’ble Chlef Justice, J&K High Court, Jammu.
Director Judicial Academy, J&K High Court, Jammu.
Commissioner/Secretary to Government; General Administration Department.
Director Archives. ~

Director Information, J&K Jammu.

9. General Manager, Government Press Jammu.

10. Principal Pvt. Secretary to Chief Secretary, J&K Jamimu.

11, SRO Section.

12, Incharge Website.

0.
13. File concerned. ,
(Khursheed Ahmad Bhat)
 Deputy Legal Remembrancer,
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. e-mau 1@5& 1}5@mc,ln

Fax Jammu: 0191. 2546753(Nov-Aprﬂ),
Fax:Srinagar:. 0194~ 2506063(May Oct. )

GOVERNMENT OF JAMMU AND KASHMIR

‘ . DEPARTME‘NT OF LAW, JUSTICE AND PARLIAMENTARY AFFAIRS

(Juduc:al Administration Saction) Clvil Secretarlat
(Snnagar/Jammu)

,-.—

thrff‘ cation
Jammu, 27“‘ of December, 2019

' 8:0, 56 .~ In exercise of powers conferred by Artlcles

233, 234 read with the Article 309 of the Constitution, the
LieutEnant “Governdr- of the Union territory. of Janime and -
Kashmir, in consultation with the Common High Court ‘of Jammu
and Kashmir, hereby directs that the Jammu and Kashmir Higher
Judicial Service Rules, 2009 issued vide notification SRO 339 of

2009,

shall be deemed .to have been Issued '..in terms of -

aforementioned articles of the Cohstltut(on'.

ThlS notlficatnon shall be ‘deemed to have come Into force

Wﬁ:h -effact from 31-10-2019,

" ‘By-order of the Lieutenant Governor,
' ‘ Sd/-

(Achal Sethi) .
‘Secretary to. Government

NOT LD(A)2019/90 ' ) . Dated:+37 +12:2619. °*
Copy: to the:- :

1,

Secretary to Government, General Administration Bepartment.’

" Registrar General, J&K High Court, Jammu.

Principal Secretary to-the Hon’ble Chief Justice, J&K ngh Court,

Jammu,
General Manager, ‘Ranblr Government Press, Jammu for

publlcation in an éxtraordinary isstie of Government Gazette,

In-chrge Webglte, Department of Law, Justice & PA. -

s, O saetion, Pepartment of LJ&PA (W 7 SiC).
Concerried flle. . N D oW L&
t .2#;
i

' v ), ' .
' (Khursheed hmad Bhat) - .
!\ Deputy Legal Remembrancer

W’nﬂf’;
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8 Governmenf nf.l”a‘ i ¢
Eepmmnt of Law, Justice:an
Civil Secretariat, ’Srinagsr

Notlﬁcanon, i
‘Srinagar,’ 24 AN 2023,

“(a) Unless he/she is 1 ouiigile of Union Territory ‘of
Jammy and Kashmir as: dzﬁncd in rule 3 of the Jammu
and Kashmir Grant ofDomlpilt: Ce!:tlﬁcatc (Pmcedurc),
Rules 2020, or & resident:of Union Territory of Ladakh

' the Union Territory of

as defined in clause’ f th
'étder, 202,1, as the case

Ladakh Resident Ce.rt;ﬁ te

2. In SoheduIe—A-—- '
:y(x) fon thoﬁgure’“'-?“

(iv) for the figure “50” ag ;
Level)/Add1t1onal stmo ,.,Jhdge, ,
shall be substituted;
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L R A R Fadel Secr&tan;y:to Govemment £

" 11, Private ! Sccreiary to Seoretnv_ 3

o
P B

¢v) for the figure “19”,’ again
the figure “227, shglf besubsﬁtuted,‘and

(vi) for the figure “8”, against super time scale, ithe-
ﬁgure Sy sbgu&‘ xqbsumteﬂ :

(Anh a Seﬂni)

Dated 24-08-2023

4, ~Cnmnﬁss1onex Secrehry to Gg{éﬁhﬁnem‘, General“ Aﬂm;mstrahénf :
department.

5. Registrar General, High Court, of Iammu and Kashmir and Ladakh, at
Jammu. This is with reference to hls ‘Ietter No 5770/RG/GS dated 09-03-
202,

+6.. Secretary, Law and Justice, Umon"’ljemtory of Ladakh,

7. Under Secretary to Government Inglia, Degampent of Jammu, Kashn;m'
and Ladakh, Affairs, Mmlstry of He ffairs, This is thh refe:ence ‘t&
letter No, 11012/14/2022-SRA, d 8 0&2 SH

-8. Director, Archaeology Archivesmndm sums; J&

8. General Manager, Government: E_ .i. in g

- extraordinary issue. of Gavernment. Gazat

10, Private Secretary to Chxe£ Se
»-_‘.Secmany; w i

~ and P.A. for;information of Secretary,
12, 1/C Website, Department of Law, Justice
13 '§.0'Section, ! DepaﬂmenfofL{&,PAv 6,
14, 'Concerned file, ;

(Ashish’ G?lzta)
Addit;qnal Secretary to Govemment

e M T

il B

o e N S e B L Ml A e A0 it o s i b ORI E el L gL - (L == Rt B TN L SN




)

‘GOVERNMENT OF JAMMU AND KASHMIR

DEPARTMENT OF LAW, JUSTICE AND PARLIAMENTARY AFFAIRS

Civil Secretariat, Jammu/Srinagar

NOTIFICATION
JAMMU, the 30" JANUARY, 2024

S.0 76 —In exercise of the powers conferred by Article

233 read with proviso to Article 309 of the Constitution of India,
the Lieutenant Governor in consult_atlon ‘with- the High Court of
Jammu and Kashmir and Ladakh hereby make the -following
amendments in the Jammu and Kashmir Higher Judicial Service
Rules, 2009; namely:—

1.

In rule 2(c), for the words “Common High Court of Jammu
and Kashmir’ the words “High Court of Jammu and
Kashmir and Ladakh” shall be substituted.

In rule 18, in clause(i), the sign full stop (.) at the end shall
be substituted by sign colon () and thereafter the following
proviso shall be inserted: —
“Provided that w.e.f 01-01-2020 there shall be 36% of the
total number of posts in the cadre of the service carrying
Selection Time Scale pay”.

In rule 19, in clause(i), the sign full stop (.) at the end shall
be substituted by sign colon (:) and thereafter the following
proviso shall be lnserted —
“Provided that w.e.f 01-01-2020 there shall be 16% of the
total number of posts in the cadre of District .Judges
carrying Super Time Scale of Pay".

in rule 25, after entry 3, the following proviso shall be
inserted: — |




"

0

“Provided that for the figure and sign “25%" appearing in

: entry 2 and figure and sign “10%" appearing in entry 3,

the figure and sign “35%" and “15%" shall be substituted
respectively”.

5.  For Schedule-A, the following shall be substituted,
namely: — '

Schedule-A

(see rule 3)
The authorized strength of the service is as follows:
Description of posts No. of posts

District and Sessions Judge 89 posts
Permanent 75 posts

Temporary ' | 14 posts
District Judges (Eniry Level) |45 posts
Additional District Judges -

Selection Grade Scale(35% of |31 posts
the cadre strength of the District
Judges)

Super Time Scale(15% of the |13 posts
cadre strength of the District ’

-| Judges)
By order of Lieutenant Governor.
Sd/-
(Achal Sethi)
Secretary to Government
No: Law-Jud/130/2023-10. Dated. 30 -01-2024.
Copy to the:
1. Financial Commissioner (Additional Chief Secretary) Home
Department. o .

2. Principal Secretary to the Lieutenant Governor, J&K, Jammu. _

3. Joint Secretary (J&K), Ministry of Home Affairs, Government of India,

New Delhi.
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Commissioner Secretary to Government, General Administration
Department. This .is with reference to Administrative Council
Decision No.09/01/2024 dated 18-01 -2024.

Registrar General, High Court, of Jammu and Kashmir and Ladakh, at
Jammu.

Secretary, Law and Justice, Union ‘T-_e\rritpry of Ladakh.

Director, Archaeology, Archives.and Museums, J&K, Jammu.

General Manager, Government Press, Srinagar for publlcatlon in an
extraordinary issue of Government Gazette.

Private Secretary to Chief Secretary, J&K for information of Chief
Secretary.

. Private Secretary to Secretary to Government, Department of Law

Justice and P.A. for information of Secretary.

. /C Website, Department of Law; Justice & PA.
. 8.0 Section, Department of LI&PA (w. 7. s.c).

Concerned file.

- - @
(Ashish Gupta)
Additional Secretary to Government




1417726/2024

| District  Judges (Entry Level) Additional~ |47 posts

LAW-JUQ/130/2023-10-Law, JustiCe ana pFarlilamentary: AWairs:

GOVERNMENT OF JAMMU AND KASHMIR

DEPARTMENT OF LAW, JUSTICE AND PARLIAMENTARY AFFAIRS
Civil Secretariat, Jammu/Srinagar

NOTIFICATION
Srinagar, the 1$tJuly, 2024

8.0 351 —In exercise of the powers conferred by article
233 read with proviso to Article 309 of the Constitution of India,
the Lieutenant Governor in consultation with the High Court of
Jammu and Kashmir and Ladakh is pleased to direct that
"Schedule A" of the Jammu and Kashmir High Judicial Service
Rules, 2009 shall be substituted by the following; namely:

SCHEDULE-A

_ (See rule 3)

The authorized strength of the service is as follows:
Description of posts No. of posts
District and Sessions Judge - | 94 posts

(a) Permanent 80 posts
(b) Temporary 14 posts

District Judges
Selection Grade Scale(35% of the cadre |33 posts
strength of the District Judges)
Super Time Scale(15% of the cadre strength | 14 posts
of the District Judges)

. Sdl-
(Achal Sethi)
Secretary to Government
No: Law-Jud/130/2023-10. ~ Dated. 01-07-2024.

Copy to the:

1. Principal Secretary to the Lieutenant Governor, J&K, Srinagar.

2. Joint Secretary (J&K), Ministry of Home Affairs, Government of
india, New Delhi.
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Commissioner Seécretary to Government, General Administration
Department. This is with reference to- his U.O. No.
GAD-Cord/65/2024 dated.28-06-2024, B

Registrar General, High Court, of Jammu and Kashmir and f:adakh,
at Srinagar.

Secretary, Law and Justice, Union Territory of Ladakh,

Director, Archagalogy, Archives and Museums, J&K, Srinagar.
General Manager, Ranbir Government Press, Jammu  for
publication In an extraordinary issue of Government Gazette.

Private Secréfary to Chlef Secretary, J&K for information of 'Cﬁiiff |

Secretary.

Private Secretary to Secretary to Government, Department of Law, -

Justice and P.A. for information of Secretary.

10. 1/C Website, Department of Law, Justice & PA,

11. S.0 Section, Department of LI&PA (w. 7. 5.¢),
12. Concerned file.

Reyazall Bhat
Assistant hegal Remembrancer
“ploapedY,

e
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GOVERNMENT OF JAMMU AND KASHMIR

DEPARTMENT OF LAW, JUSTICE AND PARLIAMENTARY AFFAIRS
CivilASecreta‘riat, Jammuy/Srinagar

NOTIFICATION
Srinagar, 06™ the September, 2024

$.0 456.— In exercise of powers conferred by article 233
of the Constitution of India read with proviso to article 309 of
the Constitution of India, the Lieutenant Governor in
Consultation with the High Court of Jammu and Kashmir and
Ladakh, is pleased to make the following "amendments to the
Jammu and Kashmir Higher Judicial Service Rules, 2009,

" namely:- :

1, In rule 8:-

(a) in clause (ii), for the figure “60” the figure “50” shall
be substituted; and .

(b) In clause (i), in proviso thereto, for the figure, “50”
the figure “45” shall be substituted,

() In clause (iii), for the figures “60"” and "50” the
figures “50” and “45” shall be substituted
respectively,

By Order of the Lieutenant Governor.

\ W Sd /_
(Achal Sethi)

Secretary to Government
No: Law-Jud/130/2023-10. Dated.06 -09-2024.

Copy to the: .
1. Principal Secretary to the Lieutenant Governor, J&K, Srinagar.

2. Joint Sccretary (J&K), Ministry of Home Affairs, Government of India,

New Delhi. ' _
3. Commissioner Secretary to Government, General Administration

Department. _
4, Registg\ceneral, High Court, of Jammu and Kashmir and Ladakh, at

(it
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Srinagar. This is with reference to his letter No. 23104/RG/GS dated 24-
06-2024.

Secretary, Law and Justice, Union Territory of Ladakh.

Director, Archaeology, Archives and Museums, J&K, Srinagar. ’
General Manager, Ranbir Government Press, Jammu for publication in
an extraordinary issue of Government Gazette.

Private Secretary to Chief Secretary, J&K for information of Chief
Secretary, )

Private Secretary to Secretary to Government, Department of Law,
Justice and P.A. for information of Secretary.

10, I/C Website, Department of Law, Justice & PA.
11. S.0 Section, Department of LJ&PA (w. 7. s.c).

12. Concerned file.

o

As.hish Gupta

Spgcial tary to Government
P fmiﬁ ey
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